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Sequeria, Shri
Sezhiyan, Shri

Shastri, Shri Prakash Vir
Shastri, Shri. Raghuvir Singh
Shastri, Shri Shiv Kumar

_MR. SPEAKER : The result of the
division is: Ayes: 205; Noes: 4l

The motion was adopted.
ot wy fowd . wegw wEgw, @
fada® & qw & w1 5o AT
9 st 9 § fewrd sw e gw
WTAIAAT $3G § WIT S7 %7 Saraer
@& o fggem & o wwst A
AT FTT HT 4 AT 7 919 7 far
& 99 T WK IET TRT GO 6
ﬁw?m._ o #Ar & W e w
gal wfray w1 fesem)
(Shri Madhu Limaye and some other
members then left the House).

oft firr wor w™ ;3@ W
wueT fadas G 7 gewdt Wik
agwa & favgn mar § &< qg AwewT A
T IH IO FT TG I T
Tt g MR IE R MG 9T ¥ w7
awr &1

(Shri Shiv Charan Lal then left the
House).

sft gemw i vl B o9 #
g fraga § 7 @ ot 7 Fren
fadas qifcr gan d ag s & w19
I qF IFT I¥1 FAF § | §HAT § A
T §%7 &7 af et s@v g

(Shri Prakash Vir Shastri then left
the House).

17.05 hrs,
RESOLUTION RE: OFFICIAL
LANGUAGES—contd.

MR. SPEAKER: We take up the
Resolution now.
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_Shiv Charan Lal, Shri
‘Sivasankaran, Shri
Subravelu, Shri

Yadav, Shri Ram Sewak

SHRI D. N, 'PATODIA (Jalore) :
Regarding the resolution, firstly, the
amendments to the resolution were
not separately discussed. Secondly,
while replying to the debate, the hon.
Home Minister did not aceount for the
amendments which were moved on the
resolution,

MR, SPEAKER: The amendmaonts
are coming now,

SHRI D. N. PATODIA : They will be
discussed.

MR. SPEAKER: I shall go one by
one.

SHRI D, N. PATODIA.: Therefore,
they will be discussed and replied to

SHRI S. M. BANERJEE (Kanpur):
My submission is this, When the hon.
Minister replied to the debate, he did
not say anything about the resolution.
We have not been able to send our
amendments also. The speecheg were
all on the Bill, for 30 hours. There-
fore, I would beg of you to miva at
least five minutes to each party to say
something on the resolution. We have
our amendments. We beg of you to
allow some time to discuss them.

MR, SPEAKER : It is not a question
of allowing time, I was under the
impression that we were discussing
both the Bill and the resolution to-
gether that was the impression that 1

had.

SHRI ANBAZHAGAN (Tiruchin-
gode) : I would like to point out to
the hon. Speaker that according to the
opinion expressed on behalf of - so
many Opposition partieg here, we are
not satisfled with the resolution and
the content of it and all that. Especial-
ly for the last few days, the develop-
ment is, even the Congress Members
from the South are not satisfied with
the resolution and the debate (Inter-
ruption) It may be that for the con-
venience of the party they may not
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come out openly. I congratulate them
for the sincerity of the party, but, at
the same time, the opinion in this
House as well as among the non-Hindi
area is very strong against
the resolution, Mr. Rama-
murti, when he spoke here, had re-
quested the hon. Home Minister as
well as the Government, to reconsider
the whole thing so as to satisfy the
wishes of the non-Hindi speaking
people. Therefore, I would request
the hon, Minister to consider the sug-
gestion given and give a fair resolution
on Monday so that it can be discussed.
(Interruption) It has not been given
a fair consideration. If the resolution
is going to be passed in this House,
even the DMK cannot be a party to
pass such a resolution here.

SHRI P. RAMAMURTI (Madurai) :
I am sorry that the Home Minister
was not present here when I made the
suggestion while I was speaking on
the third reading of the Bill. Unfortu-
nately he was not present here,

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
But I have heard his speech

MR, SPEAKER: Yes; I have also
heard it. Of course., I was not here
then,

SHRI P, RAMAMURTI: After all,
we are not ashtovadhanis, to go out-
side the House and yet hear what is
said here. He must be an ashtavadh-
ani. Anyway. I am not going into that
question. He may be a dasavadhani.
After all, what I say is, in our anxiety,
with a wview to sceing that on this
question emotions are not unnecessarily
roused, some solution which is accept-
able can be found. I appeal to them,
and I would even now appeal to them
not to rush it and at least give some
time. Let them think over it for a
few minutes and let them not take the
position, “We are not prepared to do
it either.”

SHRI CHENGALRAYA NAIDU
(Chittoor): Sir, we are not against the
resolution but we must have some time
to speak about the amendments pro-
posed to the resolution. We want you
to give us some time, to discuss them.
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The Government can take it up on
Monday, It is a most important thing.
It is a life and death question for our
people in the South. It cannot be
rushed like this.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : The resolution and the Bill
were taken up together for discussion.
Throughout the discussion, Members

have been freely giving their
opinion about the resolution as
well as the Bill. Therefore, at this

late stage, to say that the Bill should
be passed but the resolution should
not be passed is something which we
cannot understand.

If the resolution is not taken up,
many of us here have got very
serious objection to that procedure.

SHRI Y. B, CHAVAN: I will cer-
tainly deal with some of the doubts
raised here, within 5 or 7 minutes,
Firstly, I am accepting three amend-
ments Nos. 61, 62 and 63.

Amendment No. 61 is about what I
have indicated in my first introduc-
tory specch itself. This amendment
is to para 1 of the Hindi translation—

instead of “&% & Trarwrar ffy g
substitute " FY TroreraT el @A )

Amendment No, 62 is that instcad
of an annual repori, it should be an
annual assessment report, so that the
progress and advance in  respeet of
Hindi can be given.

The third amendment needs  some
cxplanation. The original resolution
was that compulsory knowledge of
Hindi shall not be required at the
stage of sclection of candidates for
recruitment to the Union  services.
The whole argument was that Hindi
should not be imposed on candidates
uppearing for the UPSC examination
and if it is made compulsory, it is
going to be a sort of handicap for
them. So, this was indicated in the
resolution. Naturally, there was a
feeling in the north—is it the inten-
tion to impose English on them? Let
us try to understand it. If the peoplc
in the south want that they need somc
assurance, it is also our duty to give
some assurance to the north also.
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SHRI RAJARAM (Salem): Not
assurance; you arc obeying the north.

SHRI S. XAVIER (Tirunelveli) :
Mr. Nchru never wanted to give an
assurance to the north; he wanted to
give an assurance only to the non-
Hindi people and he gave that assu-
rance.

SHRI Y. B. CHAVAN: If an assu-
rance is given to the north without
detracting from the assurance given
to the south, why should there be any
objection to that? The basic thing
we have accepted is bi-lingualism for
the Union official work, When a can-
didate wants to join the Union ser-
vices, is it not reasonable to expect
that he should know one of the two
languages? He should know.

I will come to the point made by
Mr. Ramamurti. The point he made
is that it is going to be a sort of
unequal burden on the candidates.
For that matter, the resolution also
says that the medium of examinations
would be the regional languages. To
that extent, the burden of appearing
for the examination is substantially
reducced. You say that English will
have to continue. But if knowledge
of English is compulsory, you arc¢
against it. 1 do not understand how
vou can have the cake and eat it too.
I understand that there should be less
burden on those people whose mother-
tongue is not Hindi. Therefore, we
hove accepted that for tha TUPSC
examinations, all the languages would
be the medium.

oft srrw fagrt Wit (a?m"ﬁz-):,'
4 ¥ g 9l wf@ 1 .

SHRI ¥Y. B. CHAVAN: Really
speaking, the Resolution savs that we
will consult the UPSC. But we have
given them instructions that these
cxaminations will be held in the regio-
nal languages and they will have to
make the preparations, Preparations
have been undertaken, but it is a very
long and complex process. It is a
question of securing the necessary
examiners, moderators, etc. I can say
with certainty that this process will
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begin from October, 1968 onwurds.
My effort is, it should begin as early
as possible. In March, it is not possi-
ble. 1 have had long discussions with
those who are in charge of it. We
can certainly begin the process in
1968. 1 am sure in 1969 we will prob-
ably cover all the languages.

It is not a very long period. The
basic question before this country is
not a question of this resolution or
the Bill. The question is, are we
going to have a link language in this
country or not? If we are going to
have a link language, is that link
language going to be the official lan-
guage of the Union Administration.
That is the basic question. Whatever
our other difficulties may be, we have
to face this qQuestion and face it
rather courageously. I have no doubt
in the matter. Therefore, even though
there will be some handicaps—I also
come from a non-Hindi-speaking State
and as thev are careful about their
own candidates, their children and all
that, so am I and I have also to go
back and face my people about this
problem—I think the compulsions of
unity of this country are so great that
these small handicaps would not
really speaking matter seriously,

Shri Ramamurti has raised somc
doubts about the three-language for-
mula. I can undcrstand that. 1 agree
it is a sort of a moral challenge.
Those whose mother-tongue is Hindi-
will also have to sincercly and honest-
ly implement the three-language for-
mula. I have no doubt about it.
That also will have to be done and
they will have to do that.

AN HON. MEMBER : It is an cye-
wash.

SHRI Y, B. CHAVAN : In practicc
if we sec that the three-language for-
mula is not implemented, then all of
us will have to sit and think about
it. At this stage I have no doubt that
the present resolution is the only
answer that can be given to the pre-
sent situation and I commend that it
should be accepted and unanimously
passed.
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SHRI P. RAMAMURTI: Can't you
think about it for one day and take
it up on Monday?

SOME HON. MEMBERS : No.

SHRI THIRUMALA RAO (Kaki-
nada) : Mr. Speaker, Sir, after this
amendment was accepted by Govern-
ment some doubts arose as to the
exact position of the non-Hindi-
speaking States. What are the handi-
caps that are faced by them if this
resolution is adopted? In the first
instance, I want to draw the attention
of the House to the fact that this is
not a Bill or an Act of this legislature
but this is only a resolution in which
direction is given to the Central Go-
vernment and the Home Ministry to
implement the wishes of this House
as expressed in this resolution. In
the beginning it was said that Hindi
knowledge was not required. In the
amendment it is said that compulsory
knowledge of Hindi or English is re-
quired for our boys t¢ enter Public
Service Commission examination. 1
thought for a moment whether it was
not better to have a positive way of
putting it instead in a negative way.
All the while we have been agitating
that English should not be taken away
as a medium of examination for en-
tering the central services. The whole
.of the southern States have got a
stake in this because they have been
following English as the medium of
instruction in all the universities. Our
local languages have not vet comple-
tely taken the position of replacing
English. Therefore, after further con-
sideration and discussion with a num-
ber of my friends who had a genuine
misgiving or fear that the local lan-
_guages would be given a go-by and
perpetually our boys will have to de-
"pend on English and Hindi for enter-
ing central services I have come to
this conclusion that because there was
not sufficient clarification or a com-
plete and full understanding of the
problem by those hon, friends and
even by some of the hon. Ministers
who are running this department thu
fears expressed were genuine. Therc-
fore, there was second thought about
these things. But, when I had a dis-
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cussion with these people concerned, I
was given to understand that in the
Public Service Commission examina-
tion, for about 9 subjects out of the
12 or 13 subjects, each candidate can
write in his own local language, be it
Tamil, Telugu or Marathi., They can
pass the examination, they can attain
a certain status and qualification in
that examination which will qualify
them to enter the Central Services.
But, once you have accepted Hindi as
the link language for this country, as
the official language for the country
in the Constitution, a time must come
when Hindi will have to occupy its
accepted place or intended place in
the scheme of things in the running
of the administration of the whole
country . . . (interruptions)., You may
not accept it. But those who have
accepted the Constitution have to ac-
cept it because the Constitution is
binding.

There is a natural fear in the south
that if the three-lauguage formula is
not implemented with any enthusiasm
in the Hindi arcas the people in the
south will be having a handicap. But,
I am told, there are three more exa-
minations for the public service com-
mission in which English and Hindi
will be the medium of examination.
If a boy secures the highest mark in
these examinations, that will decide
his fate for admission to the Central
services. It is pointed out that Eng-
lish should remain for some morc
time until the whole country can take
to Hindi. This is the position, as ex-
plained to me. Therefore, sooner or
later, while using the local language
for the entrance examination of the
public service commission, any boy.
whether from the Hindi area or non-
Hindi arca. has to appear for papers
in Hindi as time gocs on, or in English
for some time to come, as long as it
is guaranteed. It is the cntrance exa-
mination which qualifies him. It js
the three papers that will decide his
final fatc. This is the point which
has influenced me in accepting this
amendment.

SHRI ANBAZHAGAN
gode) : 1 have a

(Tiruchen-
genuine doubt



7649  Official

{Shri Anbazhagan]

which 1 feel that the hon. Home
Minister is bound to explain. He said
that the difference of burden between
the Hindi student and the non-Hindi
student is made more or less the same.
I wish to submit that the non-Hindi
students are studying in their own re-
gional languages up to SSLC or even
in the colleges. They have to write
a paper in English to compete for
the examination, while it is not thc
same for the Hindi students, who can
answer all the subjects, as well as
the language paper, in Hindi. They
need not learn, or answer question in,
a language which is not their own.
“They need not study a second langu-
age at all. Therefore, the burden is
different. So, I want a clarification
fram the hon. Home Minister. Which
is the second language thai they arc
going to study to appear in the exa-
mination? Will they learn, in addi-
tion to Hindi, one of the other national
languages of this country? Will they
attempt to write one paper in the
cxamination in such a language? Is the
government prepared to come forward
and state that the students from the
north should learn one of the South
Indian languages? If the North Indian
friends are not willing to accept any
South Indian language for that pur-
pose, are they going to take up any
ether language? If the hon. Minister
is not in a position to give us an
assurance that the students in  the
north will learn an additional langu-
age it will be a discrimination agains!
the people of South India. If neces-
sary, let the hon. HHome Minister takc
some time to consider this proposal.
But, if he is not willing to consider
this, the DMK will not be a party to
pass this Resolution. So, as a protest
against this Resolution, we are walk-
ing out of the House.

MR. SPEAKER: The Minister has
not yet replied. Why should he walk
out before that?

SHRI ANBAZHAGAN : I know that
the Minister is not willing to give
that assurance. Js he willing to say
that now?
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SHRI Y. B. CHAVAN : If the hon.
Member has carefully listened to my
speech, the unequality of burden was
tried to be equalised by introducing
the element of study of the three lan-
guages. If we see ultimately that
the three-language formula is not im-
plemented, we will have to sit and
think very seriously about it. There-
fore, at that stage, we will have to
think of intreducing a compulsory
paper on another subject, if it comes
to that. But I do not want to start
with suspicion in thesc matters. We
will have to give some trial to these
matters, Then we will see what
should be done.

SHRI ANBAZHAGAN : Then, to the
passing of this Resolution the DMK
will not be a party and we are walk-
ing out.

Shri Anbazhagan and some other
hon. Members then left the House.

SHRI PILOO MODY (Godhra) : He
has not clarified the point that has
been made by the DMK Member at
all. The DMK Member has said that
a person from the south taking an
examination would be required to pass
the examination in his own mother
tongue plus qualify in either English
or Hindi, whereas a person from the
Hindi-speaking areas would pass the
examination in Hindi and as a second
language will only have to qualify in
Hindi. This is the inequality.

SHRI Y. B. CHAAN: May ! teld
Shri Mody that he will have to study
what is India. Even for most of the
North Indians the mother tongue is nopt
Hindi. There is Bhojpuri, Maithili
and so many other languages. They
learn their own mother tongue and
also learn Hindi, Therefore do not go
by the impression that Hindi is the
mother tongue of the people of the
north.

SHRI PILOO MODY: Is he now
admitting that Hindi is not the mother
tongue of all the people who claim it
as their language? And then when I
quote statistics, everybody gets excit-
ed about it!
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SHRI P. RAMAMURTI : After all, I
did not want the Resolution to be held
up for even: I only made an appeal. Let
them think about it a bit. Only with-
in a few hours the heavens are not
going to fall. But unfortunately I
find that he is not prepared to listen
to any argument, He has closed his
mind. Under the circumstances I dv
not feel that any useful purpose is
going to be served by arguing with
people who have closed their mind.
Therefore let them pass it ag they like,

Shr: P. Rumamurti and some other
hon. Members then left the House,

SHRI J. H. PATEL.: Spoke a few
words in Kannada,
MR. SPEAKER: That is not the

question today. Your question is:
What happens to those people who do

not know Hindi and English ? That
we will discuss separately,
SHRI J. H. PATEL : Spoke a few

words in Kannada.

MR. SPEAKER : I cannot say any-
thing now, whether it will be done or
not done. From the Chair I cannot
give any assurance. I am not a techni-
cal man nor do I have the capacity.
Therefore nothing can be said.

oft aea qwm (wRfqT) o aeew
WY, W sRE § s Ay fod
A A7 T Y A Y a9 & T
g, fmer St ag & e o O ¥ o
g giataw *t el w1 qreaw
Ay srarst Y = fean amd ) gEr
dqET 79 IR g

“that all the languages included
in the Eighth Schedule to the Con-
stitution shall become the media for
the All India and Higher Central
Services examunations within a year

from the adoption of this Resolu-
tion.”

qg w1 & @ oA STEAn
w
| ™

wa"-ﬁa

AGRAHAYANA 25 1889 (SAKA)

Languages (Res.) 7652

IR T Ffeard 37 dwr fF AT mi
s, aE www fs g wwrei
Ffgw ar § Avd ;@ f5d o,
o s ad e owad &
W wfas-wrafita dat #r oherey
&7 qTeA Gfawm 7 4 1w A
T & 9T |
MR. SPEAKER : The Home Minister
has already explained that from March
next year he wanted to do it but it is
not possible and that from Octobar
he is going to attempt it; if not, in
1969 definitely he is going to do it.
But if you want him tuv repeat it I

have no objection. Shri Madhu
Limaye.

off wam  qedg: wER AR,
gt aew & o Ofad | & gg s
g g 5 sfomeat & S =5 g
oY 7 g1 & fF gt v A &4
WX ATHTHT FY 39S U B0 F O W™y
AT AT ®Oq W AT &1 A ag A4
W T & g1 v & s el ey ]
i # @ &) W} g i adf
AR o oA AR
Fgr | a1 OF Ty HMeT EE FE
¥ mrgw smafa aqr ¢! foe SN
o &1 ITH A% §9 ¥ A qOeT
81 & whig wf ¥ afe sE fE
WA B A9 HwT FT F AN
T R 9 qrwd g1 ft § SEw
FT O & s wo o Wi WA OF
TGATT aAH 7 7EE A W W
fedlt aft 3% s s dm & fag
I i g fear . gefag & ag
Fgr ¢ fE 9 S w1 A efiE
2

& we ford (577) & g W
#r & o FATT FT AW Wi erepor
e § 1 ittt xfey g s
¥ wré & wey fir o Tont o sritfo
AmaT W FF Y wTaT qE § amer
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[t sy fera]
T #Y ATRETE ATET WA W IAE
T sae TeT a1 FF AT w9 0
a1 gufay ¥@ swwEa & IE 2 )
IEET  FAS &1 wifgu ) wmfed #
#eft wgrRg & ST g § 6 W e
IR ag w9 wEA § w30 fore® agd
Y X I% 72 s g & smh ?
O # ag wrgan § fr s e o
& &t 9w T/ T e w1 a9 wfEw
<fere 7 st o <fmo | ofen & Gy
& 1 wrarAl & & G 51 o A
afvard 7 fegr o ggdr a—argt
i sTsy afdfre & St NTETG 2
I8 F@ W @ E A fer R wa
Ao 1 7 A few e aw—
T Arefoa) ¥ AT F q2g @ A 9

s aggy Fe & A 7 F19 7w
& TogEr. . (WEEm) ... A7
g g&T \ Afea 2f|d, & miow

AT # AT FgAT =qmEar § F wv wm
& 331 ) & W Haarr S F
REREFAT fau s ¥
T STOwY THT FAT TS 1 AT 4T FA
WY 5 A % 4 g9
sewy & w73 & faq dme &7

*ft srzw fagrdt gt (FCWR) ¢
WW AEITY, 99 4% WEq 9 &9 q
By iy Ty g A1 TEE FET AT v fE
feeft A e At T8 e
& TEH  Swa A o g oA o
g woft W & o e € B ferlt o
ARt # yETh wfrad & e
T 7 & 7T 77 Y T FY AR
g% a1 ®m v | q1 fraea e ow
woft sRfers T w1 ofte v ATSAH
FATAT o @ & a1« EE fav A
seqr FTA @A ag ¢ fm odedt
At AT T # e 3 HR
arz SR A F frEd W % TS
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I fe=dr o st st o fen
wm? ... (vwEa) . gen w9
R g 7 N @Y, 94 g L
(wmmam=) . ..., s wERE, #
WY AT FE AT A FE ¢ WTI wg a1 A
A ? WX g A g A
M d d3 9@

T8 7l 7R A w7 fF o
WTETHT #T SOt 3% a7g & T8 =
a1 I W vy O fa=aw wom 9 R
feft Wit crenfadl & fro @@ 0w
T AT WA $T A7 wfaw F3 0
§9 §99 7 & 3% 4% fremen s g
fF g7 oifearddy 91 faerg ot 4t
AR iy 237 7T &3 Mfaz 7 39
& aEe & 71 IEE gy 91 B ww am
FOETHET & a1 fedy wo & ot qfrerdt
w1 & 99 % fog oF e st s
&1 v (1 wfa fegr s A 8, g9 3
s &1 et a1 faRm @Y
G | g afeor ¥ forai 9 g | wrg
sfas gfeer 7 w7 | FfF= 50
fraga & f g =0 faeme &7 f& o=
a1 @ & a7 avower a7
A EEF ST ASAY 7 RO F
T e Frafe & T a7 0 At ey
g A WA W AR A o=mEE
a4 #¥ AT qFT 7

sft e A el (A19) ¢ A,
A dgra F g A F oF am-
T8 ITEAT § WX qT9-ATY I F, T
AT & g4y § oF gEra i I awar
g | AU 9% IIGHRT GHH qET & qesl
# 7 GEI AT WO F§ IR AR
FTAFTE | THAEE H TF 9 T
qg WeX WA § P w1 wgh
fas g

“Frefy et Gt F FedY e s
¥ wfafor oF wraf AT JaT &
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=ferer W< # wran § 7 el oF A
i 3 gu ... "

O FZ A% g fF o9 | #7 3
Wt # o aifer | sfgd-arh g
R st g1, 9g Fe §, T T
&, Tt 7, 9 @ T o
'y § fau fr fiedy s afafor o
1T ®1E | gEd G § fadw s @
TR AR E, W g qN gew
T F | T T | 97 T AAT
W TEARET AT AEE T W a &
&g wAgi 1 AFEA A F a7 4E
O 7 o foF gt Wl WAt &
far amrg dxfes fafs & =7 &
Fgarray fafe #t e femm 9m
=i arfzar weem &7 @A #
UETIF § F1§ A AT AT9T F97
fafr &1 gfema A A7E ...
(zmqum) . . . a3gi W feafa ag & fv agr
¥ 77 gafd gedy wrar A S w5
fo a0 fafe & sfemd gy 21
sofam #71 F7r a7 & f g s fare
Tarerg #1 gw gEc T o Fdw E fF
T fafy & wrew & gl s
Wl &% afge daw few R
fom & g wref st #t Hra|
7% g=41 1 FfeA0E T G

SHRI D. N, PATODIA : I moved an
amendment, No, 38, suggesting......

MR. SPEAKER: It will come now.
Dr. Maitreyee Basu.

DR. MAITREYEE BASU (Darjeel-
ing) : Spoke a few words in Bengali.

MR. SPEAKER: Muayv I request her
to resume her ceal?

SHRIMATI SUCHETA KRIPALANI:
Spoke a few words in Bengali. (Inter-
ruptions).
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MR. SPEAKER : Now this is just for
my clarification. Unfortunately the
Speaker is nowhere in the picture; he
cannot express his opinions; but there
was one clarification which they asked,
and Mr. Mody also emphasized again,
and on thuat they walked out,

SHRI PILOO MODY: I want 1o
cmphasize it again.

MR. SPEAKER : You have done it
so effectively. That iz : whether the
Hindi people will have all these sub-
jects in Hindi and the non-Hindi peopie
will have it in dindi and some other
language and Englisk, the three lan-
guage formula whether you want it
or not, will be enforced because if
they want to enter the service, they
must learn their mother tongue. Hindi
and English. (Interruptions) But, as
you say the link language can only
be Hindi. There is absolutely no
doubt. On fhis question, I am sure, all
of you agrce. Therelire, that point
will be there which DMK asked before
they went nut which Mr. Mody again
emphasized. May I hear the Home
Minister on this point because I have
some doubts in nyy mind.

SHRI KANWAR LAL GUPTA
Tose—

MR. SPEAKER :
allow the Speakcr?
allowed you. Woald you
me even one minute ?

oft dwr am e (feh AR
oUW AERT, § UF  FEdedeA

TgaTg | A qEt 9 A WA wnfR
# fad =77 o7 fF g8 oeoeitiiee Y
ZOT 41 U7 w2z Aete ) & am
AT g fF w9 w awmm § 0w §e
¥ ATz A ¥ vw F01 A 5 e
Tz B &% f§ ag A o
wigar et g

MR. SPEAKER : Tnut dnes not com2
under the Resolutica.

SHRI Y. B. CHAVAN: I am glad
you have given me another opportunity

to explain. I can only explain, I can-
not convince everybody,

Would you not
26 hours I havz
not allow



7657  Official

[Shri Y. B. Chavan]

Three or four people have raised
four points. Sir, I would like to reply
to Mr, Madhu Limaye. He raised
three points. He says ‘Why do you
make it compulsory the knowledge of
either Hindi or English’. So his pro-
position is that if anybody knows his
own regional language, it should be
enough for him to come and join the
Central Services. Sir, it is not merely
a question of passing a Resolution or
passing an Act. It is a question of
running the administration.

AN HON. MEMBER: Nobody is
interested in that,

SHRI Y. B, CHAVAN : Nobody is
interested in that? But ultimately the
result will be that.

Shri Vajpayee incidentally made a
suggestion about that: ‘You can make
that compulsion after the selection,
but not before the appointment’. I
really do not know what exactly it
means. Can anybody be expecled to
know both the link languages after the
selection but before the appointment

which is a period of one month or two
months. -~

SHRI BAL RAJ MADHOK (South
Delhi): This is exactly what vou have
provided in the Resolution.

SHRI Y. B. CHAVAN : Quite right.
During the probation period he is
supposed to know the other language.
I must make that clear. Suppose,
somebody who does not have know-
ledge of Hindi appears for the exami-
nation and gets into the Service, in
the probation period he will learn
Hindi to have working knowledge.
that is very clear.

Then the other point that he raised
was about quota. Sir, I will give my
personal opinion and, to that extent.
some discussions had taken place in the
Government also and in the Congress
Party also. 1 have got grave mis-
givings about this idea of quota. Once
you start the quota distribution on the
basis of language, it will ultimately go
to caste and community. There will
be then quotas for this community,
that minority and this minority. That
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would be beginning, I may say per-
sonally. I am wvery clear about it in
my mind.

The third question which you also,
Sir, raised, and which coincides with
that of Mr, Madhu Limaye, this is
really a question to which you have
to apply your mind. (Interruptions).

MR. SPEAKER: Now the others
have gone out, let us hear him and try
to understand the problem,

SHRI Y. B. CHAVAN: As ¥you
rightly raised the question that a
Hindi-speaking person or candidate
will appear with the knowledge of his
own mother tongue while the other
person coming from other regions will
have to learn more than one language,
to that extent there is certainly in-
equality of burden. It is a fact, but,
Sir, by introducing other policies we
are trying to reduce that burden. Once
we accept the position that one of the
Indian languages has to be the link
language. this is an inherent difficulty.
It is not merely showing any faveur
to Hindi group or non-Hindi group.
Supposc tomorrow we decide nol to
have Hindi but have some other langu-
age as link language, those people will
have the advantage.. Therefore, we
are trying to reducc that disadvantage.
We are trying to reduce that burden
by introducing the policy of learning
three languages and also making it
possible for other people to appear for
the examination in their own langu-
ages. You have fo approach this
question in a practical sense. It is
no use merely taking some sort of a
dogmatic position about it.

This is a fact. Whether it convinces
anybody or not is a different matter.
As 1 said, after this three-language
formula is accepted. the suggestion that
is made or the question that is asked
is whether it should be made compul-
sory for a Hindi-speaking man to know
the other languages as a compulsory
subjeets. ... ..

SHRI PILOO MODY: One of the
15 languages,

SHRI Y. B. CHAVAN : That cer-

tainly will have to be considered. I am
not keeping in out......
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SHRI PILOO MODY : The onus of
bringing about integration should be
as much on the Hindi-speaking people
as on the others,

SHRI Y. B. CHAVAN : This is one
of the things that the Hindi area will
have to think about wvery seriously.
Shri A. B. Vajpayee has himself said
that he will support such a move.
Therefore, I would like him to do that
if he can.

Then, I was asked ‘What is the
sanctity of this resolution’. Naturally,
it is a resolution of Parliament, and a
resolution of Parliament is binding on
the Central Government. It is not in
that sense, slrictly speaking, legally
binding on the State legislatures, but
certainly as far as the Government of
India are concerned, it is binding on
the Government of India. It lays
down the approaches towards this
problem of language, official langu-
ages and examinations by the UPSC
etc Thereby, we are undertaking
three or four things. Firstly, we are
undertaking the responsibility of
developing the Hindi language. Secon-
dly, we are undertaking the responsi-
bility of helping the development of
all other languages. Then, we are
accepting the principle of the intro-
duction of the three-language formula
in the cducational system. Fourthly,
we are allowing the people to appear
for examinations in their own langu-
ages, as far as the UPSC examinations
are concerned.

These are the approaches that we
are accepting, and the acceptance of
this resolution means the acceptance by
the Government of India of these
approaches for their own purposes.

MR. SPEAKER: Now, I shall put the
amendments to vote. I shall put them
to vote in the regular order,

Wt 9w N (FHgT) o AR

q F=3 & 47 Er =@

MR. SPEAKER : I am doing exactly
what I did in the morning. How can
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the Members know which amendmeats
Government are accepting and which
they are not accepting. In between also
they may change their mind and
accept something else, as Shri A, B.
Vajpayee has said, because it may
appear reasonable,

Let us try to undersiand what was
done in the morning. Shri Prem
Chand Verma was here in the morn-
ing and voted also. Therefore, he
should not have passed that kind of
unfortunate remark. Let him remem-
ber what we did in the morning. He
should not expect me to do something
which may be convenient to the Con-
gress Party just now, How can I do
something different from what I did
in the morning? Therefore, such type
of uncharitable remark should be
avoided. ‘The Opposition and the
Congress may throw stones at each
other, but at least as far as the Chair
is concerned, such a thing should not
be done.

Now, I shall put amendment No_ 1
standing in the namc of Shri Mrityun-
jaya Prasad to vote.

SHRI MRITYUNJAYA PRASAD
(Maharajganj) : 1 beg leave of the
House to withdraw it.

Amendment No. 1 was by leave,
withdrawn.

MR. SPEAKER : I shall now put
amendment No. 2. The question is:

‘That in the resolution, for first part
of para 2, substitute:

“2, WHEREAS the Eighth Sche-
dule to the Constitution specifies to
date only 15 of the languages in use
in India, and this House is of the
opinion that all remaining languageas
should be placed on thiz Schedule,
and that concerted measures should
be taken for the full development
of all these languages’".(2)

The Lok Sabha divided.
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Division No. 20 ]

*Awadesh Chandra Singh, Shri
Basu, Dr., Maitreyee
*Choudhury, Shri J, K,
Khan, Shri Zulfiquar Ali
*Misra, Shri Srinibas

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F. A.
Ankineedu, Shri
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P. L.
Baswant, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B, N,
Bhattacharvva, Shri C. K.
Bhola Nath, Shri

Bohra, Shri Onkarlal
Brahma, Shri Rupnath
Bramhanandji, Shri

Buta Singh, Shri

Chanda, Shri Anil K.
Chanda. Shrimati Jvotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L,
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y, B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri §. R,

Das, Shri N. T.

- Dasappa. Shri Tulsidas
Dass, Shri C.

Deoghare, Shri N, R
Desai, Shri Morarji
Deshmukh, Shri B. D,
Deshmukh, Shri K. G.
Dhuleshwar Meena, Shri
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[ 17.54 hrs,

Mody, Shri Piloo
Mohamed Imam. Shri J.
Naik, Shri G. C.

Naik, Shri R, V.
Sequeria, Shri

NOES

Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K, R,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal
Hari Krishna, Shri
Hazarika, Shri J. N.
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V., N,
Jagjiwan Ram, Shri
Kamala Kumari, Kumari
Karan Singh, Dr,
Kasture, Shri A, S,
Katham, Shri B. N.
Kavade, Shri B. R.
Kesri, Shri Sitaram
Khanna, Shri P, K.
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kureel, Shri B. N.
Kushok Bakula, Shri
Kushwah, Shri Y. S.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.
Mahadeva Prasad, Dr,
Maharaj Singh, Shri
Malimariyvappa, Shri
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Manikya Bahadur, Shri
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.

Dinesh Singh, S!_;_ri

*Wrongly voted for “AYES".

Me]kotf:‘ _Dr.
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Menon, Shri Govinda
Mishra, Shri Bibhuti
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Murthy, Shri B, S.
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Nayar, Dr. Sushila
QOraon, Shri Kartik
Pandey, Shri K. N,
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K, C,
Parmar, Shri D. R,
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri A. V.,

Patil, Shri Deorao

Patil, Shri S. D,
Poonacha, Shri C. M.
Pramanik, Shri J, N,
Puri, Dr. Surya Prakash
Qureshi, Shri Mohd. Shafi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Kishan, Shri

Ram Scwak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri

Ramshekhar Prasad Singh. Sh:i

Rana, Shri M, B,

Rane, Shri

Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V,
Raut, Shri Bhola
Reddi, Shri G, §
Reddy, Shri Ganga
Reddy, Shri P, Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Raoy, Shrimati Uma

Sadhu Ram, Shri

Saha, Dr, S. K.

Saleem, Shri M. Y.
Sanghi, Shri N. K,
Sankata Prasad, Dr.
Sapre, Shrimati Tara

Sen, Shri A, K,

Sen, Shri Dwaipayan
Sen, Shri P, G,

Sethi, Shri P. C,
Sethuramae, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri D. C,
Shastri, Shri B. N,
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Ramanand
Shastri, Shri Shiv Kumar
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S, N,
Shukla, Shri Vidya Charan
Siddeshwar Pracad, Shri
Singh, Shri D, V,

Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satyvs Narayan
Sinha, Shrimati Tarkeshwari
Sonavane, Shri
Sudarsanam, Shri M,
Supakar, Shri Sradhakar
Suraj Bhan, Shri

Swaran Singh, Shri
Tarodekar, Shri V. B.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G,
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P.

Yadav, Shri Chandra Jeet
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MR SPEAKER: The result of the
division is Ayes 10; Noes* 185.

The motion was mnegatived.

MR. SPEAKER: I shall now put
amendments Nos. 3-4 to the vote of the
House,

Amendments Nos 3 and 4 were put
and negatived.

SHRI MRITYUNJAY PRASAD: 1
seek leave of the House to withdraw
my amendment No. 5.

Amendment No, 5 was, by leave,

withdrawn
SHRI AMRIT NAHATA (Barmer):

I also seck leave of the House to
withdraw my amendment No, 6,

Amendment No. 6 was, by leave,
withdrawn.
MR. SPEAKER : I shall now  put

amendments Nos, 7 to 42 to the
of the House.

vote

Amendments Nos, T to 42 were  put
and negatived.
MR. SPEAKER: I shall now put

amendments Nos. 43 and 44, The ques
tion is:
That in the resolution,—
for para 3, substitute—
“WHEREAS it is necessary  for
promoting a climate of tolerance and
unity and also mutual understanding

between pcople in different parts of
the country;

DECEMBER 16, 1967

Languages (Res.) 7666

“This House resolves that neither
English nor Hindishall bea compul-
sory subject of study nor a compul-
sory medium of instruction or ex-
amination throughout the country
and that the State Governments and
the students in the non-Hindi-speak-
ing States shall have the freedom to
choose between Hindi and English
as an additional language;"(43).

That in the resolution,—

for parts (a) and (b) of para 4 sub-
stitute—

“(a) that compulsory knowledge of
Hindi or English shall not be
required from the candidates
for the Union Services or posts
excepting the post of transla-
tors and interpretors for which
a high standard of Hindi and
English knowledge may be
considered essential from the
non-Hindi-speaking and Hindi-
speaking States respectively;
and

(b

that all the languages included
in the Eighth Schedule to the
Constitution shall be the media
for all the All India and Higher
Central Services exanminations
within a year from the passing
of this resolution.”(44).

The Lok Sabha divided :

AYES

Division No. 21 |

Fernades, Shri George
Kameshwar Singh, 8hri
Kushwah, Shri Y. 8§,
Limaye, Shri Madhu

| 18.02 hrs.

Molahu Prasad, Shri
Nihal Singh, Shri
Patel, Shri J. H.
Yadav, Shri Ram Sewak

*NOES : The following Mumbers also voted for ‘NOES’:

Sarvashri Vidya Dhar Bajpai, Srinibas Misra, G. C. Dixit, D. Ering,

Awadesh Chandra Singh, M. R. Sharma, J. K. Choudhury,

Kamalnayan

Bajaj, K. Suryanarayana, Randhir Singh and Shrimati Laxmi Bai.



Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A,
Amersey, Shri M,
Ankineedu, Shri
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shyi
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bsjaj, Shri Kamalnayan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedsbrata
Barua, Shri R,

Barupal, Shri P, L.
Baswant, Shri

Bhagat, Shri B. R,

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri B, N,
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Bohra, Shri Onkarlal
Brahma, Shri Rupnath
Buta Singh, Shri

Chanda, Shri Auil K,
Chanda, Shrimatli Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri1 Y. B,
Choudhary, Shri Valmiki
Choudhury, Shri J, K.
Dalbir Singh, Shri
Damani, Shri S. R.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Dass, Shri C,

Deoghare, Shri N, R.
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G,
Dhuleshwar Meena, Shri
Dimesh Singh, Shri

Dixit, 8hri G. C.
Pwivedi, Shri Nageshwar
Ering, 8hri D.

Gajraj Singh Rao, Shri
Gandhi, S8hrimati Indira
Ganesh, Shri K. R,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal

NOES

Hari Krishna, Shri
Hazarika, Shri J. N,
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamala Kumari, Kumari
Karan Singh, Dr,

Kasture, Shri A, S,
Katham, Shri B, N.
Kavade, Shri B. R,

Kesri, Shri Sitaram
Khanna, Shri P, K,
Kinder Lal, Shri
Kripalani, Shrimat] Sucheta
Krishna, Shri M. R.
Kureel, Shri B, N.
Kushok Bakula, Shri
Lakshmikanthamma. Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malimariyappa, Shri
Mandsl, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, S8hri Shankarrao
Manikya Bahadur, Shri
Masuriya Din, Shri
Mehta, Shri Asoka

Mehta, Shri P, M,

Melkote, Dr,

Menon, Shri Govinda
Mishra, Shri Bibhuti
Misra, Shri Srinibas
Mohamed Imam, Shri J.
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Murthy, Shri B, 8,
Nahata, Shri Amrit

Naidu, Shri Chengalrayva
Naik, Shri G, C.

Naik, Shri R. V.

Nayar, Dr, Sushila

Oraon, Shri Kartik
Pandey, Shri K. N,
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri D, R,

Partap Singh, Shri
Parthasarathy, Shri
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Patil, Shri A, V,

Patil, Shri Deorao
Patil, Shri 8. D.
Poonacha, Shri C, M.
Pramanik, Shri J, N,
Qureshi, Shri Mohd. Shafi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajani Gandha, Kumari
Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Kishan, Shri
Ram Sewak, Shri

Ram Subhag Singh, Dr,
Ramshekhar Prasad Singh, Shri
Rana. Shri M. B,

Rane, Shri

Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K R. V.
Raut, Shri Bhola

Reddi., Shri G. S.
Reddy. Shri Ganga
Reddy., Shri R, D,
Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saleem. Shri M. Y,
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sen, Shri A, K,

Sen, Shri Dwaipayan
Sen, Shri P, G.

MR. SPEAKER : The result* of the
division is as follows:

Ayes 8; Noes 189,
The amendment was negatived,

18 hrs.
MR. SPEAKER: I shall
amendment Nos. 45 to......
SHRI S. M. BANERJEE: Sir, I
would like you to put my amend-
ment No. 51 separately to the vote. It
is by Shri Vasudevan Nair and myself.

now put
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Sethi, Shri P, C. r
Sethuramae, Shri N, :
Shah, Shrimati Jayaben

Shah, Shri Manabendra :
Shah, Shri Shantilal K
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri D. C.
Sharma, Shri M. R.
Shastri, Shri B. N.
Shastri, Shri Ramanand
Sheo Narain, Shri
Sher Singh, Shri '
Seth, Shri T. M.

Shinde. Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri 8. N.

Shukla, Shri Vidya Charan
Siddeshwar Prasad, Shri
Singh, 8hri D. V,

Sinha, Shri Mudrika

Sinha, Shri R, K,

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Sonavane, Shri
Sudarzanam, Shri M,
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tiwary, Shri K. N,

Tula Ram, Shri

Uikey. Shri M, G,
Venkatasubbaiah, Shri P.
Verma., Shri Balgovind
Verma. Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P,

Yadav. Shri Chandra Jeet

MR, SPEAKER: All right. I shall
now put amendments Nos. 45 to 50 to
the vote.

Amendments Nos. 45 to 50 were p‘u.t
and negatived.

SHRI S. M, BANERJEE: Amend-
ment No. 51—especially part (b) —
which is in respect of all the langu-
ages may at least be put to voice vote
separately,

MR. SPEAKER: All right. I shall
now put amendment No, 51 to the
vote of the House,

The following members also recorded their votes :

Ayes: Shri Zulfiqar Ali Khan,

Noes: Sarvashri K., Suryanarayana, Randhir Singh and Piloo Mody.
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Amendment No. 51 was put and
negatived.

MR. SPEAKER: I shall now put
amendments Nos. 52 to 60 to the vote.

Amendments Nos. 52 to 60 were
put and negatived.

MR. SPEAKER: Then we come 10
the amendments of Shrimati Tarkesh-
wari Sinha and Shrimati Sucheta
Kripalani—amendments Nos. 61, 62
and 63 respectively. Amendment No.
64 is by Dr, Sushila Nayar.

DR. SUSHILA NAYAR (Jhansi): 1
beg leave of the House to withdraw
amendment No. 64,
Amendment No. 64 was,

withdrawn.

MR. SPEAKER: Now, there are
amendments Nos, 61, 62 and 63. These
are the amendments,—I am told—that
are accepted by the Government, 1
shall now put them to the vote of the
House. The question is :

f wawg §——
977 1 & Yz Wi F—
‘=9 ¥ Trerarar fg= g

# W™ qv
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T | (61)

That in the resolution, in part 2 of
para 1,—

by leave,

for “an annual report" substitute—

“an
(62).
That in the resolution,—
in para 4,—
for “And, whereas it is necessary to
ensure that the just claims and
interests of persons belonging to
non-Hindi<speaking areas in re-
gard to the public services of
the Union are fully safeguarded;

This House resolves—

(a) that compulsory knowledge
of Hindi shall not be requir-
ed at the stage of selection

; of candidates for recruit-
ment to the Union services
or posts excepting any

annual asscssment  report”.
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special  services/posts for
which a high standard of
Hindi knowledge may be
considered essential for the
satisfactory performiance of
the duties of the service or
pnst."

“And, whereas it is neces-
sary to ensure that the just
claims and interests of
people belonging to different
parts of the country in
regard to the public services
of the union are fully safc-
guarded;

This House resolves--

that compulsory knowledge
of either Hindi or English
shall be required at the
stage of selection of candl-
dates for recruitment to the
Union services or posts ex-
cept in respect of any
special services or posts for
which a high standard of
knowledge of English alone
or Hindi alone, or both, as
the case may be, is consi-
dered essential for the satis-
factory performance of the
duties of any such service or
post”.(83)

The motion was adopted.

MR, SPEAKER : Now I will put the
Resolution, as amended, to the vote of
the House. The question is:

“WHEREAS under article 343 of the
Constitution Hindi shall be the official
language of the Union, and under
article 351 thereof it is the duty of the
Union to promote the spread of the
Hindi language and to develop it so
that it may serve as a medium of
expression for all the elements of the
composite culture of India;

This House resolves that a meore
intensive and comprehensive program-
me shall be prepared and implemented
by the Government of India for
accelerating the spread and develop-
ment of Hindi, and its progressive usc
for the various official purposes of the
Union, and an annual assessment
report giving detalls of the measures
taken and the progress achiaved shall

Substitute

(a)
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be laid on the Table of both Houses
of Parliament, and sent to 21l State
Governments;

2. WHEREAS the Eighth Schedule
to the Constitution specifies 14 major
languages of India besides Hindi, and
it is necessary in the interest of the
educational and cultural advancement
of the country that concerted measures
chould be taken for the full develop-
ment of these languages;

This House resolves that a progra-
mme shall be prepared and implemen-
ted by the Government of India, in
collaboration with the State Govern-
ments for the coordinated develop-
ment of all these languages, alongside
Hindi so that they grow rapidly in
richness and become effective means
of communicating modern knowledge;

3. WHEREAS it is necessary  for
promoting the sense of wunity and
facilitating communication between
people in different parts of the country
that effective steps should be taken
for implementing fully in all States
the three-language formula evolved
by the Government of India in con-
sultation with the State Governments:

This House resolves that arrange-
ments should be made in accordance
with that formula for the study of a
modern Indian language, preferably
one of the Southern languages, apart
from Hindi and English in the Hindi-
speaking areas, and of Hindi alongwith
the regional languages and English in
the non-Hindi-speaking areas;

4 AND, WHEREAS it is necessary to
ensure that the just claims and inte-
rests of people belonging to different
parts of the country in regard {o the
public services of the Union are fully
safeguarded;

This House resolves—

(a) that compulsory knowledge of
cither Hindi or English shall be
required at the stage of selection
of candidates for recruitment to
the Union services or posts
except in respect of any special
services or posts for which a
high standard of knowledge of
English alone or Hindi alone, or
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both, as the case may be, is
considered essential for the satis-
factory performance of the
duties of any such secrvice or
post; and
that all the languages included
in the Eighth Schedule to the
Constitution and English shall
be permitted as aiternative
media for the All India and
higher Central Servives gvami-
nations after ascertaini ¥
views of the Union Pub!lc\m
vice Commission on the futuree
scheme of the examinations, the
procedural aspects and the tim-
ing.”
The motion was adopled,

MR. SPEAKER : The Resolution, as
amended, has been adopted

(b

18.03 hrs.
RELEASE OF MEMBER

(Shri Ram Gopal Shalwale)
MR. SPEAKER: I have an announce-

ment to make. This is a lctter dated
16-12-1967 addressed to me by Magis-
trate I Class, New Delhi. It reads as
follows :

“I have the honour to inform you
that Shri Ram Gopal Shalwale, hon.
Member of the Lok Sabha, was con-
victed today by me under section
188 IPC for having contravened the
prohibitory order on 14-12-1967 at
about 11.05 am. in front of Sansad
House outside Parliament House,
Ngw Delhi, which prohibitory order
was issued under section 144 of the
Code of Criminal Procedure by Dis-
trict Magistrate, Delhi, on 12-12-1967.

Shri Ram Gopal Shalwale, Hon.
Member of the Lok Sabha, was
sentenced to imprisonment till the
riging of the court. He was released
today after the expiry of the sen-
tence.”

The House now stands adjourned
and will meet again at 11 am. on
Monday.

18.04 hrs,

(The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Dec-
ember 18, 1967/Agrahayana 27, 1lbdy
Saka)



